1583 Written Answers
settlement,
evicted unauthorised occupant with a
plot of.land.

DEMARCATION LINE FROM PATHARIA
HiLts To Kusiara RIVER

*1575. Shri S. C. Deb: Wil the
Prime Minister be pleased to state:

(a) whether the demarcation line
on the Indo-Pakistan border i Assam
beginning from Patharia Hills to
Kusiara River is proposed to be
taken up soon;

(b) whether there is any difficulty
in taking up the work very soon; and

~ (c) if so, what it is, and if not, when
the work will begin?

The - Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) to (c). The Government of India
are mgking every effort to commeénce
work ‘on the demarcation of this
boundary at an early date. Delay has
occurred because_of difference of
opinion. between India and Pakistan
over the method of demarcation. Cor-
respondence is going on between the
two Governments and .as soon as an
agreement has been reached, the work
will be commenced. .

PROCEDURE GOVERNING TRADE RELATIONS

wiITH FOREIGN COUNTRIES

+1577. Shri R. N. Singh: Will  the
Minister of Commerce and Indastry
be pleased to state:

(a) the procedure governing inter
trade relations between India and
other foreign countries trading with
India;

(b) whether there is any machinery
to afford any remedy to Indian traders
wronged on account of-breach of con-
tract by importing traders in other
countries; and

(¢) whether it is a fact that the
‘names of some Indian exporters have
been black-listed by the order of the
Government of India on account of
treports of misconduct made by foreign
importers, and if so, whether any
similar action is taken by foreign Gov-
ernments against similar misconduet
on the part of foreign importers, and
if so how?

The Minister of Commerce and
Industry (Shri F. T. Krishnamachari):
(a) Inter-trade relations between
India and foreign countries are re-

gulated by the laws of the countries *

toncerned, international law and
practice as well as the specific terms
of particular contracts.
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if necessary, provide the
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(b) Cases arising eut of breach of -
contracts are usually settled through
arbitration for. which most contracts
contain a specific provision. Indian
Government Trade representatives in
foreign countries afiord whatever as-
sistance is possible to India traders in
the settlement of such cases.

(c) Two business firms were debar-
red from receiving licences fer small
durations in 1950 on account of comi-
plamts made against them, which on

* enquiry revealed that. thelr behaviour”

was objectionable and likely to dama e
the good name of Indian exporters

a rule, however, no action is takep
againsl firms by Government merely
because a breach of contract js alleged.
It is not possible to say what action
is taken by .foreign Governments
against miscenduct on the part of-
foreign importers,
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The Minister of Information ‘and
Broadcasting (Dr. Keskar): (a) No
radio station is proposed to be set up
at Naugaon in Vind:iya Pradesh.

(b) and (c). Do not arisé.

STEEL FOR MACHINE TooL FACTORY

*1579. Shri Madiah Gowda: (a)
Wili the Minister of Production be
pleased to state what quantity of steel
will be required aanually for the
Machine Tool Factory when it will
work ‘at its maximum capacity?

"(b) How far will the Mysore Iron .,
and Steel Works be able to meet the
demand of the Faclory?





